
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE 
BENCH AT CHENNAI 

 

ORIGINAL APPLICATION No.21 of 2022 

 

Green Society, Costal Corridor  

Redg No. 116/2021, C/o. Sri Dhanvi Weigh Bridge  

Chintavaram Village, Chillakur Mandal  

SPSR Nellore District, Represented by its Secretary  

Bandla Muni Shankar, S/o. Nagaraju.  

Ph: 9502313335  

Email: greensocietynlr@gmail.com.                     ……            Applicant 

 

                                              Vs- 

1. The Ministry of Environment, Forest and Climate Change  

Indira Paryavaran Bhawan Jorbagh Road  

New Delhi - 110 003  

Represented by its Director  

Ph No. 011-24695132, Email: mefcc@gov.in and 8 others     ….Respondents  

 

 

 

JOINT COMMITTEE  REPORT FILED BY THE 6TH  

RESPONDENT MINES DEPARTMENT 

 

 

DATE- 28-10-2023 

 

M/s MADHURI DONTI REDDY 
ADVOCATE 

STANDING COUNSEL FOR GOVERNMENT OF ANDHRA PRADESH  
A.P. POLLUTION CONTROL BOARD 

#26, S2, Royal Castle, 26, Gill Nagar Extension, Choolaimedu, Chennai – 600 094.  

Mobile: 98407 98460 / 63831 21322, Email: reddymadhuri09@gmail.com 

Counsel for 6TH   Respondent  
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 Item No.03: 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Original Application No. 21 of 2022 (SZ)  

(Through Video Conference) 

 

IN THE MATTER OF: 

Green Society, Costal Corridor, Nellore   
          ...Applicant(s) 
 

Versus 
 

The MoEF&CC and others.            ....Respondent(s) 
 
Date of hearing: 17.02.2022.  

     CORAM:      

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 

HON’BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER      

For Applicant(s):   Mr. Kambhampati Ramesh Babu    

  

For Respondent(s):  Ms. Madhuri Donti Reddy for R3 to 7 
 

ORDER 

1. The grievance in this application is regarding the violation of Environmental 

Conditions and alleged illegal mining said to have been committed by the 8th 

respondent.  

2. According to the applicant, the 8th respondent is conducting mining on the 

basis of the mining lease granted over an extent of 4.67 ha in S.y No. 612P, 

613P, 615P, 616P, 617P of Thamminipatnam Village, Chillakur Mandal. 

SPSR Nellore District and also over an extent of 4.98 ha in Sy. No. 589 and 

594/P of the same Village and District. It is also alleged in the application 
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that they have extracted beyond four meters and also gone beyond the 

water level which is not permissible under law. Further, they have not 

provided the buffer zone or the green belt as required.  They have not 

provided the safe zone from the water canal and the boundaries of the 

properties. The pollution Control mechanism provided are not sufficient to 

arrest the sound as well as the air pollution that is being caused. Though, 

several complaints have been made to the authorities, no action was taken 

by them. That prompted the applicant to file this application seeking 

following reliefs:  

In view of the facts mentioned above the applicant prays that this Hon’ble 
Tribunal may be pleased to direct the respondents 1 to 7 to stop illegal 
activities in Mining Lease area i.e. 1 in an extent of 4.67 ha in S.y No. 
612P, 613P, 615P, 616P, 617P of Thamminipatnam Village, Chillakur 
Mandal. SPSR Nellore District and 2. In an extent of 4.98 ha in Sy. No. 
589 and 594/P of Thamminipatnam Village, Chillakur Mandal. SPSR 
Nellore District and to take action for recovery of penalty for the illegal 
mining, in excess to the permitted quantity and in violation of Mining 
lease conditions and Environmental Clearance from the respondents 8 
and 9.  
 

3. On going through the allegations made in the application, we are satisfied 

that there arises a substantial question of environment which requires 

interference of this Tribunal. So the matter is admitted.  

4. Issue notice to the respondents by Registered Post with Acknowledgment 

Due and also by e-mail and Dasti, if possible and produce proof of service 

by filing proof affidavit as per Rules. 

5. The applicant is also directed to serve copy of the application to the standing 

counsel appearing for the respondents 3 to 7 within a week, so as to enable 

them to get instruction and file their independent response to avoid delay.  

25



 

3 
 

6. The applicant is also directed to produce necessary requisite along with 

postal cover and postal stamp before this Tribunal within a week to issue 

notice to all the respondents through Tribunal to ensure service on them and 

proceed against them in their absence, if they did not appear, in accordance 

with law.  

7. In order to ascertain the genuiness of the allegations made in the 

application, we feel  it appropriate to appoint a Joint Committee comprising 

of 1) a  Senior Officer from MoEF&CC, Integrated Regional Office, 

Vijaywada, 2) Senior Officer SEIAA, Andhra Pradesh 3) a Senior Officer 

from Andhra Pradesh Pollution Control Board and also 4) a Senior Officer 

from Directorate of Mines and Geology not below the rank of Deputy Director 

of Mines and 5) District Collector, Nellore and his nominee not below the 

rank of Assistant Collector and Sub Divisional Magistrate nominated by the 

District Collector to inspect the unit as well as the area in question and 

submit a factual as well as action taken report in case, if there is any 

violation found.  

8. The Committee is directed to ascertain 1) whether respondents 8 and 9 are 

having all necessary permissions and clearances required for conducting the 

mining work under the environmental laws, 2) whether they have committed 

any violation of the conditions imposed, 3) whether any illegal mining has 

been conducted by them over and above the permission granted and also 

conducting mining without leaving the buffer zone and safe zone against the 

provisions of the mining regulations in the State of Andhra Pradesh, if so 
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what is the quantity of excess mining done and assess the compensation for 

the same, 4) The Committee is also directed to ascertain as to whether on 

account of illegal mining conducted any damage has been caused to the 

environment and if so what is the nature of damage caused and suggest the 

remedial measures to restore the damage caused to environment apart from 

assessing environmental compensation for the same, 6) If there is any 

violation of conditions imposed in the Environmental Clearance and consent 

granted, then they are directed to ascertain the violations and also assess 

compensation on that account also on the basis of the directions given by 

the Principal Bench in several matters of this nature applying the guideline 

provided by the Central Pollution Control Board in this regard, 7)They are 

also directed to ascertain whether the pollution control mechanism provided 

are sufficient and  if not suggest the further measures to be taken to curb the 

possible pollution that is likely to be caused on account of the operation of 

the 8th respondent unit and 8) they are also directed to verify whether heavy 

machineries are being used sparingly or as on a regular basis. 

9. Director, Mines and Geology will be the nodal agency for coordination and 

providing necessary logistics for this purpose.   

10. The applicant is directed to serve a set of papers to the members of the 

Committee within a week so as to enable them to comply with the direction 

without delay.  

11. They are directed to submit the report to this Tribunal on or before 

31.03.2022 by e-filing in the form of searchable PDF/OCR Support PDF and 

27



 

5 
 

not in the form of Image PDF along with necessary hard copies to be 

produced as per rules. 

12. The Registry is directed to communicate this order to the members of the 

committee and also to the official respondents by e-mail immediately for their 

information and compliance of the direction. 

13. For appearance of parties, filing independent response and consideration of 

report, post on 31.03.2022. 

 

      ..................................J.M. 
     (Justice K. Ramakrishnan)   

 
 

         ............................E.M. 
           (Dr. Satyagopal Korlapati) 

O. A. No.21/2022,(SZ)  
17th February, 2022 (AM) 
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